
	

O.A. N. 	 /2002. 

0LDIi. L).\TTiD 	1 CI 	2002. 

On 0 einj Luui tiori cd. L.hi ,, 1113LLCL hs oecn 

taken up today for hearing on the questi 	of admission. 

ieusc the office note Let the O.A. 0 e 

reqistercd aol a nurrer e CJiVcfl. 

MEi•I3ER (ju DI CIAL) 

o_DArED 16-03.-2002. 

1jr'i :I -ie 	,octe For thr 'jp1!Crflt 3riri 

D.N .Mishra, 1 c rtn Stardi nq Counsel for the ai Lways 

(on whom a coy of this Oriqinril Application hs been  

serV&) 

in .1iiS case,  the Ap1icanL has raisel a 

claim that .1 mIs recorlcd in the naute of his father 

were acquired for consttuction of Taicher-SambalpUr Railway 

rink project and that he has made a representation 

	

under nn e'u to- 4 dat €d 	-_O 9- 200 i. for an einployrn j t 

in Group 'c' or 'ID'  post. It is the case of the 

Applicant that the sai( representation has not yet 

received due consideration of the AuthOtiti es/Respondits. 

in the aforesaid prnises, this Original 

Application is ciisosd of with direction to the RSOfldCfltS 

to 	coflsier t h r, gri oVances 01 the AppliCaflt, 3S t1iS erl Un:et 

;\nneure4, dat.1 	09-2001 end, •.'hLe 0o5ng so, 



C or)C.1 • • .OtdCL 	.Dt.16.092Oi 2. 

Respondents should make necessary verification to find 

out as to wh&her the case of the Applicant Comes 

wLhin the rele\r)t instructions of th Railways and to 

grant necessary relief to the Applicant, as due and 

edmissihle, under the reivant rules overfliflg the field. 

€n(I Oopies of this order, alongwith copies 

of this Original AppliCatOn, to the Respondents at the cost 

of the Applicant. The Advocate for the Applicant undertakes 

to file requircd OstageS (for tri5mi3Sic of the copies 

of this order and Oicji.na.L Application oy Regd. post With 

AD) by 22- 08--2.002. upon furnishing the reuire-J postarjes , 

free copies of this ordc. be  given to the Advocate for the 

Applicant and learned Staning Counsel for the Railways. 

(tNORANJAN MO HAN TY) 
N UID ER (Ji) )I CI AL) 
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